
Central Adiinnistrative fribuna!
Principal Benchj, Meir Delhi,

Ofl-2205/94

Nee Delhi this the 9th Day of November, 1994,

riorrbie Mr, Justice S,K, Dhaon, Vice-Chal rmantJ)
Horrble Mr, B,N, Dhoundiyal , Member-(A)

Sh: G>M,K, Rizvi,
S/c late Shri A,l<c, Rizvi,
R/o 186-B, Station Colony,
lazatnagar, Barielly(UP), Applicant

(througri Sii, Isr~ar Ahmed, counsel)

versus

1_ Union of India,
through the Ministry of Railways,
Rail Bhavan, New Delhi,
(service through its Secretary)

2. The Executive Director,
E,S.T,T,(R8S), Room No.364,
Rail Bhavan, New Delhi.

3. The Chief Personnel Officer,
North Eastern Railway,
Gorakhpur,(UP). Respondents

ORDER(ORAL)

delivered by Horbble Mr,Justice S,K.Dhaori5 V.C.iJ;

Heard the learTied counsel fo; the

applicant at length, tic have perused the rel

papers filed in support of this application and we

are satisfied that so far no cause of action has

arisen to the applicant to come up with this O.A, It

on 27/30-9-94 Sh• A,K, Misra, Chief

Poi^sonnel Officer wrote a D,0. letter to R.K,

Parashar, Sr. Divl, Personnel Off

Tfie substance of this let'si- is tha'

decision takeii at the niyhest level one Shri I.ayak

Singh, Head Clerk has iiot been promoted. Some

obsI,.ructions are being placed by some one in that

office, A suggestion has been made that d

proceedings should be taken against the enip'oyee

ca isinci obstruction. The applicant apprehends that



i

„„ th., basU of thas co,.u;ncatV„,. b= «v ba
fro. the poet of Office Suporlntepdom

to Bhich he hae been provlebinaby oppn mie.-..
The'apprehension may or .lav not be coor:e,,.

appllcatione in our opiniOfu. •-r ^
H clear 'that and when an orderWe, however a ntpiw i-

adverse to the applicant is paesed. it .n ;i be opo"
r„ hh, to challenpe the 1epal itv of t>ic ea.e bp
raSrine eppropriete Proceodinps before- ar' -PPropciate

The appiicatior: is reietted •-irmariiy

% h j yC
IBrN.- Dhoundiyai)
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(S,K. [Mionj
/

Vice-'Chai rman




